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No. i\ 5-46-2002-LV-ME-1.—In exereixe op the powers conferred by sub-section (I) of Section 45 rend 
with Section .14 and 19 of the Madhya'Pradesh Snh Chikttsiy Parishad. Adhiniyam, 2000 (No. i of 2001), the 
Stale Government hereby makes the following Rules, namely :—

RULES

1. Short title and commencement.—(1) These rules may be called "the Madhya Pradesh Paramedical 
Council (Maintenance, Publication and Revision of Register and Appeal) Rules, 2001.

(2) They shall come into force on the dale of their publication in the '‘Madhya Pradesh Gazette",

2. Definitions.—In these rules, unless the context otherwise requires,-—

(a) "Act" means the Madhya Pradesh Sah Chikilsiy Parishad Adhiniyam, 2000 (No. I of 2001);

(b) '’Council’’ means the Madhya Pradesh Paramedical Council Constituted under Section 3 of the
Act;

(c) "Form" means a form appended to these rules;
(d) "Register'’ means the Register maintained under Section 34 and 39 of the Act;
(e) "Section" means a Section of the Act; and
(f) "Year" means a calender year,

1. State Registrar of Paramedical Practitioners.—(I) The Register shall be in form I.

(2) Each page of the Register shall be verified and signed by the Register.

{'3) Any change in die address of the enrolled Practitioner shall be communicated by such practiiioncr
to die Register and the Registrar shall enter die changed address in the Register accordingly.

4. Publication uf the Register.—(!) The Register shall revice die Register every five years and enter 
therein :—

(i) the number of practitioners, Pracitioners already enrolled;
(ii) the number of practitioners enrolled during the period of five years proceeding the revision of

die Register;
(iii) the names of practitioners whose names have been restored to the Register;

(iv) the number of practitioners- whose names have been removed from the Register during the
period live years proceeding the revision.of the Register stating the sub-section and Section
of the Act, under which the names have been removed; and

(v) the number of practitioners whose names have- been removed by reason of death during the
period of five years proceeding the revision of the Register.

(2) The first Register shall be published in the "Madhya Pradesh Gazette" within 180 days after 
3 years from the date of constitution of the first Council.

(3) The revised Register shall be published in the "Madhya Pradesh Gazette" within 180 days after 
completion of the period of five years proceeding the revision of the Register and'the enrolled practitioners 
adversely affected by the revision shall be informed of the adverse effects on them, by registered post.
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12, All bills when paid shall he stamped with the following stamp :

Voucher No. ..................................

Date of Payment . ........................

Entered on Cash Book
Page No.........................................

Signature
Registrar ■ '

13. 'After the closure of each financial year, the annual accounts shall be prepared by the Registrar under 
the direction of the Executive Committee. They shall be audited by a registered Chartered Accountant, ns 
soon as possible.

14. (I) On receipt of the audit report and audit certificate from the registered Chartered Accountant the 
Council shall without loss of any time forward the same to (lie Director, Medical Education for, his 
observation and report.

(2) The Director. Medical Education shall within Fifteen days of receipt return the audit report together 
with his report to the Council for onward transmission to the Government.

15. With in three days from the date of receipt of the report of the Director, Medical, Education the 
Registrar shall send n copy of the said report together with (he copies of the audit report and audit certificate 
to the Government in a sealed cover for persunl and such action as may be deemed fit by the Government.

16. The Council shall pay the audit fees as may be fixed hy it, from time to time.

17.. In the^nionlh of September each year a provisional estimate of income and expenditure of (he 
Council lor thc'noxt financial year commencing on that 1st April then next ensuing shall be prepared by the 
Registrar under the direction of the Executive Committee in from ) and 2 respectively and placed before the 
Council for consideration and sanction.

18. In such estimate the provisions for the fulfilment of the liabilities of the Council and for effectually
carrying out its objects shall be made. It shall include on its revenue side, besides all revenue ordinary
anticipated, such grants this ns Gnvernmenl may allot and all fees received from registration and 
other sources.

19. The Council shall at its next meetting consider the estimates so submitted to it and shall sanction
the same either without modification or with such modifications as shall be deemed fit.

20. In the month of December each year or thereafter prior to the closure or the financial year the
Executive Committee shall review the budgetary position and necessary, direct the Register to prepare a 
supplementary estimate and place the same before the Council for consideration and sanction in the same 
manner as if it were an original estimate.

21. No, expenditure shall be incurred by the Council which is not provided for in the budget or 
supplementary or revised budget estimates.
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3. .  4  ŵ. i 1L P r a c t i c e m y. profosion;, wilb, .conscie[\ce,  an d,;.di£n .qy;: :' <;. . ■ ; ‘. '
-!. The death of my patient'"shall" be my first consideration;

�	5 �	 I wilt respect the secrets which are confided in me;
�3. I will maintain by all means i n my power, the honour and noble traditions of medical professions;
7. My Co!leagues will be my brothers;
T 1 will not permit considerations of religion, nationality, race, party-politics or social standing to 

intervene between my duty and my patient;.
y. 1 will, maintain the utmost respect for human life from the lime of conception; and
�)�3. Even under threat. I will not use my medical knowledge contrary to the laws of humanity.

I make these promises solemnly, free and upon my honour.

Place :_______ !___

Date :______________

■ ' - Signature

PRESIDENT
MADHYA PRADESH PARAMEDICAL COUNCIL

MADHYA PRADESH PARAMEDICAL COUNCIL. BHOPAL 
?,:/ ■ ■

Nt*. !:. rMh-2002-LY-ME-1 ■—In exercise of the powers conferred by clause (a) of sub-section (l> of 
Section uft of,'.the Madhya Pradesh Sal; Chikitsiy Parishad Adhinjyam. 2000 (No, I of 2001), the Madhya 
Pradesh l̂ ii-aife’dival Council, with die previous sanction of the'Slate Gtivernmenl. hereby makes the following' 
regulations..namely :—

���,� �̀ �̂_�W�"�8�(�9�'

1. Short title and commencement.—(I) These regulations may be called the Madhya Pradesh 
I’avnmedieal Council (Management of Property) Regulations, 2001.

(2) These regulations shall come into force with effect from the date of their publication in the
"Madhya Pradesh Gazette”. . ' '

�@�� ���� �0�� � � � 0 � 0 � 0 � 0 � 0 � 0

2. Definitions.—In these regulations, unless the context otherwise requires,—

(a) "Act” means the Madhya Pradesh Sah Chikitsiy Parishad Adhiniyam. 2000 (No. 1 of 2001);

(h) "Council” means the Madhya Pradesh Paramedical Council established under Section 3 nl 
the Act;

(c) "Form” means a form appended to these regulations; and
ui) "Registrar” means the Registrar appointed under suh-scciion (I) of section 33 of the Act.
















































